269 Matters Under

(2) Thirty-third Report on Action
Taken by Government on the re-
commendations contained in the
Third Report of the Committee on
Jute Corporattion of India Limited—
Jute and  Exploitation of Jute
Growers.
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MATTERS UNDER RULE 377

(i) NFED FOR THE ABOLITION OF CAPITAL
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MR. SPEAKER: Prof. Mavalankar,
Net here. Shri Rajagopal Naidu.

(ii) AMENITIES TO THE WORKERS OF THE
STEEL YARD IN MANDI GovIND GARH,
PunJas

SHRI P. RAJAGOPAL NAIDU
(Cuittoor): 8ir, the Steel Yard in
Mandi Govind Garh, Punjab is manag-
ed by Pujab Small Scale Industries
Corporation. It is the consignment
agent of the Hindustan Steel Ltd.
(SAIL). P.S.5.1.C. took contract from
SAIL to loag and unioaq the steel
arriving at the Railway Station in
Mandi Govind Garh and to give
delivery of that steel to the stee] roll-
ing mills in that town. This Corpora-
tion is getting Rs. 26/~ per tonne from
the Steel Authority.

This Corporation instead of employ-
ing the workers directly engaged a
middle-man contractor who is giving
only Rs, 6/- per tonne to the workers
not only that, he has not provided any
facility to the workers as provided in
the Contract Labour (Regulation and
Abolition) Act, 1970,

As per that Act, canteens, Rest
rooms, first aid facilities, wholesome
drinking water, sufficient number of
latrines and urinals have to be provid-
ed in that establishment. - Nothing was
arranged in the Steel Yard. Even the
drinking water is not provded there.

When the representative of the
workers represented to the Union



